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CENTRA AIMINISTRATIVE TRIBUNE

LUCKNOW BENCH

LUCKNOW

Original application No. 259/90 

Y.S.Meshrain

UaiOB of India &

ver sus 

others

Hon. Mr 
Horn. Mr

applicant

Respondents,

.oustice U .C . Srivastava# V .C . 
K. Obay^a/ Member.;______ _

(Hon. Mr, Justice U ^  , Srivastava, V .C .)

In this 

many reliefs but

respect of relief

case the applicant has prayed for 

BStead of dismissiag the application

OB this grqjrid, v?eare ded ding the application in

No. 1, by which the applicaet

has prayed to direct tŷ g respondents to fix the
as

>lay at Rs 1560/- per mosth/oB 1 .2 .88applicant’ s basicp

•ft.
aad be allowed all

2. the consequential beaefits •

The applicant/ in para 4 .1  of tY^ application

stated that the pr iSent application beiag f iled

afaiisst erroneous fixatioa of the basic pay of the

applicant at Rs 147C/- p.m. im the?revised pay scale

of Rs 1200-2040 vide Part II order dated 16.7.89/

instead of Rs 1560/- p.ni. as was beirag drawn by the

applicant o h  his previous posting at F a izab ^ , before

joining at S .K .O ., lUcknov; on transfer w .e .f . 1 .2 .88 .

The applicant was serving as Health Superintendent 

in the office of th e  S.H.O.Faizabadl and his basic pay 

was Rs 1560/- p.m. in the scale of Rs 1400-2300. aad
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oa his owa request 

with effect from 1

, he was transferced to SHO Luckaow 

,2 .88  amd as there v?^ no post of Health-

Superiisten^ent vacaBt at Lucknow the applicant agreed

to be transferred on the lower post of Health Inspector

in the scale of 12(30-2040. The applicant's basic pay

4  on 1.2.(was fixed as te 147( 

2040# in pursuance

and accordiiag to th

,88 in the pay scale of 1200-

thereof a D.O, was issued on 16.7,89

e applicant this fixation was not

correct as he is entitled toth e basic pay of te 1560 per

month as on 1 ,1 ,88  at vAiich hewas drawing hi© salary

upto 31 ,1 ,88 . Ihe 4>plicant represented against the 

same and reminders were also seist but no reply was given

and tteat is why he approached the Tribunal.

3. The respondents have stated that the epplicant

reported to the unit 

on 1,2,1988 and was

on permanent duty as Hsalth Inspector 

posted on compassionate ground on 

reversion froni the post of Health Superintendent on 

his own request and accordingly necessary documents were

forwarded to C .D .A , Lucknow for pay fixation with effect

from 1 ,2 .88  at rs 1470/- with due increments,As this 

decision wasnot a ccepted by the applicant/he approached

sij of the Case vide his letter datedthe C .D .A , for revie'^

16,5,88 who rejected the application and this decision

was ccanraunicated totiie applicant vide letter dated 29 .6,89. 

It  is not necessary -tio make- reference to the adverse 

remarks or departmental en<^iry initiated against the 

applicant inrespect or ^cts of emission and commission
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on his behalf. The

the Controller of

pay of the applicar

respoRdents hsve poiated out that

D e f e n c e  Accouiats/Luclciiow f i x e d  t h e

It iia accordance with the provisions 

contained in Clause A-III of F.R. 23(i) which states 

that when a government servant is appointed to a lower 

post at his own request under F.R. 15(a) and if  the maximun 

pay in the time scale of the new post is lower thatfcVe

pay drawn by the g'pvernment servant in the old post by
I

him on regular basis# his initial pay in the new post

sill be fixed at 

The maximum pay in 

Heal th Inspector w 

worked out ^o Rs 14 

Rs 1560/- drawn by

e maximum of ihe pay scale of that post, 

the time scale of the new post of 

Tich the applicant agreed to accept 

70/- which is lower than the pay of 

Tim as a Health Superintendent/ but

as per the provisions referred to above the applicants'

pay was fixed in t 

Rs 1200-2040. Accori 

scale of pay of He4 

Rs 2040 which is ev 

Rs 1200-2040.

le pay scale of Health Inspector i .e .  

ding to the applicant the maximum of 

Ith Inspector is not Rs 1470 but it  is 

dent from the pay sciile itself i.e«

4, From the

it is  evident that 

pay of the applicaB 

pay.af The applicap 

a decision has beer 

in conformity with

application, deserve

record iitclud. ng the ^nnexure -5 

the respondents themselires fixed the 

t even then the final fixation of 

t has been lowered down and yet 

taken by the respondents which is not 

the F.R.22-A. Accordingly, this

s tobe allowed inpart and the cc der
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Shakeel/-

dated 16 ,7 ,89 fixiag the salary of tie applicant

at fe 1470/- is quashed and the respondeat are directed

to fix  the correct salary of the applicant as per rules

within one month of the  receipt of a copy d t h is  order
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